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STATUTORY RESOLUTION RE: DISAPPROVAL OF REPRESENTATION OF PEOPLE (AMENDMENT)
ORDINANCE

AND
REPRESENTATION OF THE PEOPLE (SECOND AMENDMENT) BILL

Title: Combined discussion on the statutory resolution regarding disapproval of Representation of People (Amendment) Ordinance,
2003, moved by Shri Priya Ranjan Dasmunsi (Resolution negatived) and consideration of the Representation of the people (Second
Amendment( Bill), 2003 moved by Shri Arun Jaitley. (Bill passed).

MR. DEPUTY-SPEAKER: The House would now take up item nos. 18 and 19 together.
Shri Basudeb Acharia Not present
Shri Igbal Ahmed Saradgi Not present

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, | beg to move:

"That this House disapproves of the Representation of the People (Amendment) Ordinance, 2003 (No. 5
of 2003) promulgated by the President on 29 October, 2003."

Sir, | gave this notice of disapproval not because this Bill is not required. But issuing ordinances have become a
practice of the Government and the Government always tends to think a little later than before. The Government
was aware of the fact that Delhi elections will be held at such and such time and the Government did not think it
proper during the last days of the last Session to bring this legislation in that House and get it passed. The
Government knew about it. The Government has now given an explanation in the note that since there was Delhi
elections they had no other option but to bring this ordinance. As if the Government was not aware that there will be
elections held in Delhi and that this was a requirement that was needed to be fulfilled insofar as the District Election
Officers were concerned. | want to strongly object to this casual way of functioning of the Government and to their
not wanting to understand the implications of this and forcing the hon. President to sign the ordinances. This is
most unfortunate.

MR. DEPUTY-SPEAKER: The hon. Minister may now move his motion.
SHRI A.C. JOS (TRICHUR): Sir, we also have given notice on this Resolution...(/nterruptions)

MR. DEPUTY-SPEAKER: We are taking up both the items together. The hon. Minister has to move the Bill. Then
Shri Dasmunsi will speak and then again the hon. Minister will reply.

SHRIA.C. JOS : Sir, | am not talking about the Bill. | am talking about the ordinance. Six of us have given notices
for speaking on this disapproval motion.

MR. DEPUTY-SPEAKER: The usual practice is that the mover of the Resolution first moves the Resolution. Shri
Basudeb Acharia was the first person. He was absent. Then the next Member was also absent and then the third
Member in the list, Shri Dasmunsi has moved the Resolution. Now, the Bill has to be moved. There is a procedure
to be followed.

The hon. Minister may now move the motion.

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF COMMERCE AND INDUSTRY (SHRI ARUN
JAITLEY): Sir, | beg to move:

"That the Bill further to amend the Representation of the People Act, 1950, and the Representation of the
People Act, 1951, be taken into consideration."

SHRI PRIYA RANJAN DASMUNSI : | would repeat the reason as to why | gave the notice. The Government's
explanation today is really amusing to the entire House. The Government has given this explanation:

"The Commission has recommended amendment of section 13AA to provide for designation or
nomination of district election officers in the Union Territories including the National Capital territory of
Delhi, which will facilitate better management of elections in the Union Territories. The Election
Commission has also requested that in view of the ensuing general election of the Legislative Assembly



of the National Capital Territory of Delhi, urgent action may be taken to carry out the proposed
amendments."

My question to the hon. Law Minister is this. Please tell us the date when actually the Election Commission advised
the Government of India and its appropriate Ministry, that is, the Law Ministry that these amendments are required
on the eve of the elections. Was it during the course of the last Session or was it given later on? If it was given after
the Session was over, | could understand the urgency. If it was not so, then the Government had deliberately kept
avoiding the Parliament to bring the amendment in time and used the course of Ordinance. This is my first point.

Secondly, was not the Law Ministry aware of the fact as to when the Delhi elections were coming and the time of
expiry of the life of the Delhi Assembly? There was a tall claim of the Union Government that they will provide
statehood to Delhi. | was expecting an Ordinance for statehood for Delhi. The Government deliberately chose the
route of ordinance because they thought that they can use this course and there is no point of bringing it to the
House in advance. Therefore, | feel that the Law Ministry and the Government as a whole did not study the
implications carefully during the course of the Session which may be applicable to the district election officers
enactment on this provision and advised the Election Commission as far as Delhi is concerned. Therefore, we think
that this is not the way to function and the Government lacks competence in judging the issue. That is why the
Ordinance was brought and hence, | moved the motion for disapproval of this Ordinance.

MR. DEPUTY-SPEAKER: Mr. Minister, you may speak on the Bill now.

SHRI ARUN JAITLEY: Sir, the limited scope of this Bill is that, in the year 1966, Section 13AA was introduced in the
Representation of the Peoples Act, 1950. The language of Section 13AA as it was then introduced is like this. |
would like to read the sub-Section.

"For each district in a State other than a UT, the Election Commission shall, in consultation with the
Government of the State, designate or nominate a district election officer who shall be an officer of the
Government."

Therefore, in 1966, when this Bill was introduced and this Act was passed, there was only a provision for a district
election officer in a district of a State but not a Union Territory because the Union Territory was deemed to be one
district itself and there was only one district election officer for the entire Union Territory. Subsequently and
recently, the Union Territories themselves have been split up into various districts. And on account of this
contingency which has arisen, you require to have district election officers for each of the districts within the Union
Territories.

Now, the Election Commission, when it must have been preparing for the elections in the Union Territory of Delhi,
on the 91" June, must have realised that there was a legal embargo and that this could not be done for each district
in the case of Delhi. So, as Mr. Dasmunsi asked as to when it was brought to notice, they said that it may not be
addressed to the Government, that it may not be possible for us to have in every district because of the work load
on the main election officer and otherwise. At this stage, the Department of Legislation which administratively deals
with the Election Commission held consultations with the various Departments of the Government, particularly the
Home Ministry whose views were very important because the Home Ministry deals with the Union Territory itself.
The response from the Home Ministry was received by us towards the end of 215t August, 2003. Therefore, on
account of this exigency, since elections were to be held on the 15t December in Delhi, it became extremely
important during September-October, when the election work was being done, to bring this change by virtue of an
Ordinance and that is why, it was brought by virtue of an Ordinance. And today, this is a constitutional and legal
requirement. It is for this reason that this Ordinance was brought about.

Let me also remind my good friend, Shri Dasmunsi, that while he is rightly concerned about the statehood of Delhi,
statehood of Delhi requires a Constitutional Amendment. And Constitutional Amendment is not possible through an
ordinance. Ordinary legislation can be brought in through an ordinance but not the Constitutional Amendment.
Therefore, for that purpose itself the Government has already announced its decision and taken adequate steps in
that direction.

SHRI PRIYA RANJAN DASMUNSI : The hon. Minister himself has admitted that the Election Commission had
brought this to the notice of the Government on 9" June. The hon. Law Minister stated that from 91 June to 215t
August various Departments spent time as to whether this Act could be amended. Then only it was brought before
the House. The Election Commission explained the urgency, | use the word 'urgency’, and the Government sat over
it till 215t August. It deliberately ignored the Parliament and brought an Ordinance to suit its purpose. This is
unpardonable. | think the Government should not function in this manner. This is absolutely wrong.



MR. DEPUTY-SPEAKER: Motions moved:

"That this House disapproves of the Representation of the People (Amendment) Ordinance, 2003 (No. 5
of 2003) promulgated by the President on 29 October, 2003."

"That the Bill further to amend the Representation of the People Act, 1950, and the Representation of the
People Act, 1951, be taken into consideration. "

SHRI PAWAN KUMAR BANSAL (CHANDIGARH): Mr. Deputy-Speaker, Sir, as our hon. colleague, Shri Priyaranjan
Dasmunsi explained that this Government perhaps works only through ordinances, | would also like to repeat this
point more for the sake of adding emphasis to it. It is because of the route of ordinance adopted by this
Government, a good bit of time of the Parliament is wasted on matters which could have been utilised for other
purposes. It is only a sort of repetition again that | refer to the dates mentioned by the hon. Minister. He says that it
was on 9t June, 2003 that the Election Commission had recommended to the Government this Amendment. It was

on 218t August 2003 that they had got the approval of the Ministry of Home Affairs. | do not really know and | just
wonder as to why that much time was taken for this small Amendment by the Home Ministry to clear. There are
many matters in which we want the Home Ministry to rather act but the matters are not referred to the Home
Ministry for very long and there is some sort of shuttling of files from one Department to another.

As the hon. Minister says, it was to expedite the work of the Election Commission that they had thought of including
the Union Territories in the scope of Section 13 AA of the Act to provide for the appointment of district election
officers. That is a step which | would welcome because | have myself seen the enormous amount of work which the
persons charged with the responsibility of carrying out the election work in the Union Territories have to handle.

Our precise objection was that, as it has been said out earlier also, in the last Session, which was the Monsoon
Session, once the recommendation had come from the Election Commission, immediately thereafter a Bill could
have been introduced in the Parliament and it could have been passed. There were as many as nine Ordinances
that were issued this time. The summons for the present Session were delayed. During that period different
reasons have been offered for giving justification for the Ordinances and this is one of them.

I would only wish that in future, whatever little time this Government has with it, it does not resort to promulgating
ordinances. | would like to make a pertinent point, though it is out of context. One of the Ordinances that we have
before us relates to a matter which in the form of the Bill had been referred to the Standing Committee. The matter
was with the Standing Committee, but the Ordinance was issued. Now, we will be told that there is a Constitutional
requirement, please pass the Ordinance or clear the Ordinance. Is this the way the Parliament should work? Is this
the way the Government should deal with the Parliament?

Having said that, | come to the scope of the Bill. The hon. Minister says that it has a limited scope. The Government
itself has a limited scope.

The Government of the day is functioning with a limited scope. Nevertheless, be that as it may, we would support
this particular aspect of the Bill as such.

There was a requirement of appointing more election officers dealing with elections in the Union Territories, as you
would also have seen yourself. But | would not like to expand the scope of the debate on this Bill. | would like to limit
myself only to the conduct of elections and the preparation for the elections by the Election Department.

One very important function which is the primary responsibility of the Election Department is the preparation of
electoral rolls. | am not saying about the Election Commission now because that function is delegated by the
Election Commission of India to the various offices in the State Government. That function is the preparation of
electoral rolls. There is a cause of concern for any person who wants democracy to thrive in a democratic society.
What is happening now? We have intensive revision of electoral rolls once in a while. People go from house to
house for door to door survey to include or exclude the names of people from the electoral rolls which is considered
to be a very important constitutional right. But people are disenfranchised. Without their knowing, their names are
deleted and knocked out from the list. There are cases where people have the electors photo-identity card issued
to them on the basis of their earlier enrolment as voters. But suddenly they find that their names are not there. This
is a matter of very serious concern. The Government just does not seem to be worried about it.

| have seen that in a large number of cases in Delhi itself rows and rows of houses were deleted from the electoral
list. ...(Interruptions) If this concerns the hon. Minister, if he could really exercise his authority also in seeing to that
or at least prevailing upon the officers all over the country- | would seek his indulgence to kindly listen to me on this
point- | was saying that in a large number of cases, rows and rows of houses were deleted. | am sure, he must have



heard about it otherwise also.

There are a large number of cases where names of the voters were deleted from the list despite the fact that they
have their electors photo-identity card with them. What are our officers doing? | have a valid reason even to allege
that in Delhi and in my own place - these were the two places which fell victim to the machinations of this
Government - they decided that colonies should be bulldozed and razed to the ground. Under a different policy,
they have done it. We are taking up that matter differently. But this is what is happening consequently. The basic
intention has been to disenfranchise the residents of those areas. There is no requirement in law whatever except
the requirement of an "ordinarily resident" clause. A person who is ordinarily resident of a place is entitled himself
as a voter therein. There is no provision in law besides that. There is nothing in the election Form-6 prescribed by
the Election Commission for the purpose. But, Mr. Minister, what are your people down stairs insisting upon? They
are insisting upon the birth certificate. What are they further insisting upon? They are insisting upon the residence
certificate. In a large number of cases, | have come across this. If | am a residence or tenant of somebody's house,
the landlord would not even issue me a resident certificate because of various implications it could lead to. | am
thereby deprived of the right of getting myself enrolled because | do not attach the residence certificate therein.

Then, they insist upon the employment certificate. Has the Government assured employment to everybody in the
country though the hon. Prime Minister says that one crore jobs are being provided every year? The field staff insist
on the employment certificate irrespective of the fact whether a person is employed somewhere or not. | would like
to know from the hon. Minister whether these are the grounds for denying somebody the right to get himself
enrolled as a voter. | have seen this these days. The date came to an end only yesterday. It is special process.

SHRIA.C. JOS : That has been extended.

SHRI PAWAN KUMAR BANSAL : | wish it were extended. | am happy to know that it has been extended. What is
happening is that the staff deployed for the purpose insist on these things with the result that a person who is
unable to give the proof, is deprived of his vote. His name is not included in the list.

What for do we have more officers? It is for the purpose of bringing about efficiency in the working of the
department as the hon. Minister has said in his Statement of Objects and Reasons, but then we must see that, after
55 years of Independence, not a single citizen of the country is deprived of his right to be enrolled as a voter.

Sir, there is a move afoot to start issuing a Citizenship Card, a common card for the entire populace of the country.
Here, if somebody's name is missed out, the consequence is, he is deprived of his right to vote. While preparing the
National Identity Card for the citizens of India, if somebody's name is deleted in the same way as the names are
deleted from the Voters' List, what would happen to those people? They would not even be treated as citizens of
the country. Is this the way the Government should function? This is the cause of concern which | would like to
express.

Sir, there are many other functions which the staff deployed for the purpose is supposed to be performing. | would
not refer to them. But | would now refer to one point on behalf of those people who are deployed for election duty in
different parts, sometimes in their own States and sometimes in other States. The Government was very eager to
provide proxy voting to the people in the Armed Forces. But they have not taken care of those people who are
posted on election duties. This happens all the time. | am not accusing just this Government only. This is the
practice which has been there all through. The lower level staff deployed for election duty always ask for their right
to vote where they are put on duty. That right is not granted to them. The response given to them is that they must
submit their requisition well in advance so that they would get a postal ballot and like others they would only
exercise their voting right through postal ballot. | am not advocating proxy voting for them, but | certainly say that if a
person is deployed in a city other than his own or at a polling station other than his own, which, invariably, is the
case, he should have the right to vote from that very place.

With these few observations, | hope that the hon. Minister would take note of the points raised by me so that the
entire conduct of elections, beginning with the preparation of electoral rolls and ending with the declaration of
results, is conducted properly and | would also request the hon. Minister that it must be ensured that the election
staff carry out their duties and functions with full sense of responsibility to see that the process of election is clean.
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SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, | oppose the Representation of the People (Second Amendment)
Bill, 2003. | am not opposed to the changes that are being made in the election process, but the thing is that laws
originate in the House and ordinance is only an exception. The power of issuing an ordinance is provided in the
Constitution to meet the contingent and exceptional situations. It should not be a casual matter and, it should not be a
routine matter. It must be in the true sense of the word exceptional cases.

Itis there in the Constitution under article 123 for the President of India and article 213 for the Governments of the State.
Reading these two articles, it is crystal clear that there must be a contingent satisfying an emergent situation. Otherwise,
making a law through ordinance is more or less making the legislature a rubber stamp of the Executive by using the
majority.

Here is a case that the law was changed as early as 1966. The original statute was passed in 1950. The amendment was
effected to in 1966. We all know that for administrative purposes, in Union Territories, one single district may be divided
into two or three. As early as in 1966, there was a provision that for every district there should be an Election Officer. So, it
is quite natural that for administrative purposes, the Union Territories are divided into more than one district. It was the
duty of the Law Department to see that the election law is also amended in such a way so as to suit their administrative
convenience. That was not done. What was the emergency? | have already referred about the two conditions. One
condition is that there must be an emergent situation. Secondly, in the coming Session, it should be ratified by this
House, otherwise it will lapse. So, for preventing the process of lapsing, they have come with the Ordinance. If that
provision was not there, they would not have come with an ordinance. This is the position. It is an important cardinal
principle of Parliamentary democracy that law should originate in the House, not in the Central Secretariat or elsewhere.
But, there was an occasion and this Government had ample time to originate the law at the proper time. What was their
urgency? You are quite aware that for each and every district, there should be an election officer. You were sleeping.
Then, all of a sudden they thought that the Election Commission should advise these people. They have urged the
Central Government to see that the separate officers were appointed for each and every administrative unit in the Union
Territory. Were they not aware of it? Should the Election Commission advise you in this matter? You could have done it
earlier. Do you contend that you will always accept the advice of the Election Commission? In those days, the Election
Commission had given you an advice that each and every candidate should file his return at the time of nomination
regarding his assets, his educational qualification. That was the suggestion from the Election Commission to the Central
Government. The Central Government rejected it. But, they were forced to accept it because the Supreme Court gave a
direction that the Election Commission's stand is correct. That is why we are now filing returns. In the past also the
Central Government did not accept the advice of the Election Commission in those matters. So, the Election
Commission's advice as the only criteria for issuing an Ordinance will not hold water.

Moreover, we all knew that there would be elections in Delhi. It is not a new thing. There is no urgent situation. The
Central Government as well as the people of India, everybody knew that there will be elections in four States out of which
one is the Union Territory and not only that it is, a Capital Union Territory. All of us know that there must be an election
officer for each and every district. | can understand if it is in far off or remote Union Territory. It is their view that every
Union Territory is divided into many administrative districts. Were you sleeping? What happened to you? It is because
you have the audacity that we have got the majority and we will get a rubber stamp legislation. That is the purpose for
which it was done. In the normal course, they ought to have preferred a Bill not an ordinance. This is very unfortunate.
Not only this, | am coming to another one where also the same thing is being repeated. Everybody knew that there will be
Winter Session of Parliament. The Central Cabinet decided long before that the session will begin on such and such date.



Even after writing a decision, they have issued this ordinance. | do not understand. If the Central Government had taken
the decision to hold the winter session at second of this month, they would not have issued this Ordinance. Not only this
ordinance but many other ordinances were also issued. Are you making a mockery of the rubber stamp?

Are we here to approve everything whatever you do and to put in our signature? Is it a rubberstamp? It is being usually
done by the Central Government. | can understand it if there is an emergent situation. Unforeseen circumstances are
coming. There were reasons for unforeseen circumstances. For unforeseen and unexpected circumstances, this
provision is made in the Constitution. It is not for appointing an Election Officer, not for having a simple statute but it is for
unforeseen and very emergent situation, which will affect the nation. In those circumstances, the power of Ordinances
can be made use of.

In a very casual way, for each and every purpose, you are bringing in an Ordinance and making mockery of the
Parliamentary democracy. The decision of the House is made more or less a rubberstamp.

We have a very great Prime Minister, who is well versed with these matters and he has the Parliamentary experience for
nearly 50 years. It is very unfortunate that during the regime of Shri Atal Bihari Vajpayee, you are doing it. This is very
unfortunate. | do not agree with you. | can understand if a new man, without much experience, doing it. During his period,
something may have happened but it should not happen during the time of Shri Atal Bihari Vajpayee, who is in this
House for a very long time and who knows the methods of issuing Ordinances. You are doing it and we will have to suffer
and we will have to say goodbye to all these things. That is what you expect.

You were quite sure that the House would meet on such and such a date but on the presumption that we are the National
Democratic Alliance and so we can do anything and everything. That is why, you issued the Ordinance and now you are
coming with a Bill replacing the Ordinance and asking us to give our Assent.

Sir, | give my Assent because there is no other way and | cannot escape. But, even our learned Law Minister cannot
answer my question. It is a fact. | am not expecting any reply from him but let it be on record that there was an old man
who spoke all these things.

With these words, | strongly oppose this move of issuing the Ordinance.

DR. MANDA JAGANNATH (NAGAR KURNOOL): Sir, | rise to support the Ordinance and also support the Representation
of the People (Second Amendment) Bill, 2003.

| agree with the hon. Minister that as there was urgency that the Union Territory and the Capital Delhi was going for polls
and this Ordinance was necessitated.

| disagree with the hon. Member, Shri Pawan Kumar Bansal's contention that the Government of the day is running on the
Ordinances. The entire country knows as to which was the party and which were the Governments that were running on
the Ordinances. | do not want to go into the list. Sir, the country knows. That is why, | do not want to go into the details.
«(Interruptions) The country knows. We are also a part of the country. We, the Members of Parliament, are also a part of
the country and citizens of the country.

Sir, this Bill seeks to appoint the District Election Officers in the districts of the Union Territories like any other district in
the State by amending Section 13 AA of the election processes.

At that time, since Independence, we had one Chief Election Commissioner. As the time passed, we have appointed two
more Election Commissioners to oversee the entire election work of the country. Likewise, though the provision was not
there at that time, as the time passed, it was necessitated because the election process has changed a lot and it is getting
metamorphosised. That is why, we had this necessity. In my opinion, the appointment of District Election Officers should
not be just on the paper as a job to be done. Nowadays, the election is becoming very costly. It is because of non-
supervision of the election process, as Shri Pawan Kumar Bansal said, in the voters' list, there are so many
discrepancies in the work of addition and deletion. If this work is given to the District Election Officer or he takes it up, the
mistake of deletion of people who have got the I-cards will not take place and all these things would be corrected.

As | said earlier, as the time passes, the election is becoming very costly. As we all know, the people are not adhering to
the election guidelines. They are seeking so many ways of spending and making the election process costly. So this is
causing a lot of inconvenience to the people who are from the weaker sections of the society. They cannot stand in the
election. Suppose these officers are appointed, if they take care of these aspects, if they adhere to the rules of the
Election Commission and if this chapter is taken care of, then the expenditure will come down drastically. It will give an
opportunity for the people from the weaker sections of the society to contest.

This also reduces the burden on the Election Commission. Before this Ordinance was brought in, it seemed there was
only one Chief Election Commissioner in the Union Territories and it put a lot of burden on him to oversee the election
process. This will give an opportunity to share the burden and see that the election process is carried on very well.

DR. K. MALAISAMY (RAMANATHAPURAM): At the outset, | do not like to go into the merits or the demerits of the case in
promulgating the Ordinance. | am neither there nor here. | amin between the two.



Coming to the scope of the Bill, as rightly said, it has got a limited scope. The very purpose of Ordinance, which is being
replaced now by a Bill, is to empower by designating or nominating a particular officer to be a District Election Officer. Till
now, every State is having this designation of District Election Officer. The District Head, namely, the District Collector or
the District Magistrate used to be appointed as the District Election Officer in every State, whereas in the Union
Territories, since the Union Territories did not have the terms of districts, they did not have this designated officer. Hence,
now the Union Territories have been divided into districts. As such, they want to go along with the other States. It has
rightly come up first with an Ordinance and then to replace it; now it has come as a Bill.

Coming to the merits of the Bill, our Indian democracy stands on three pillars of Executive, Legislature and Judiciary
operating through bureaucracy and assisted by the Fourth Estate. So these are the limbs of our Indian democracy. As we
know, the political executives enjoy the power in parliamentary democracy and the bureaucrats are working under them.
What to do is the function of the political executive and how to do is the function of the bureaucracy. Now, as we know,
as the Chairman very well know, the entire district administration is in the hands of the District Head, namely the District
Collector or the District Magistrate.
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Under him the revenue division is there and under him the Tehsildars are there. So, the hierarchical discipline is already
there. It starts with the Collector and ends with the Tehsildar. It is a well-knitted link and the hierarchical layer and
discipline is well-established from the days of the colonial rule and we have been strictly following it.

Now, as far as the district election officer is concerned, he must be not only the district head but he must be a
coordinating agency. Rightly the District Magistrate or the District Commissioner or the District Collector will have a
coordinating function with all the other Departments and he has got a super say in all these matters. That is why he has
been rightly appointed as the district election officer. After having done it in the States and in the Union Territories now,
what is going to be the effect? Many of our friends have said that a number of reforms are to be done. | am one who
always wish for a comprehensive electoral reform to have a free and fair poll and a peaceful poll and to have an excellent
election process. Unfortunately, many complaints are forthcoming despite the fact that several reform measures are
done.

In this connection, if | am not mistaken, can | suggest or make certain observations? The district election officer who has
been appointed is none other than a part of the State machinery. As you know, the Election Commission of India is an
independent and a constitutional authority. But he cannot operate directly. On the other hand, he has to operate through
the State machinery only. In the State machinery, the District Collector or the Commissioner is a Government servant of
that particular State. Though they are working for that particular period directly under the Election Commission and
though the law says so, but still their transfers and postings and the disciplinary proceedings are with the concerned
State Government or with the Union Territory. In that case, | want to know whether the district election officer who has
been designated or nominated now can afford to be independent as the Election Commission can afford to be
independent. This is my first point.

In this connection, can your law or your process afford to appoint a district election officer from outside the State. In other
words, all the district election officers or District Collectors are officers belonging to the Indian Administrative Service.
Can you bring them from one State to another? In a sensitive area whether a particular officer from the other State can be
posted as district election officer? Assuming that this is not possible, even from within the State can you select your
district election officer or can you think of a right person for a right job? | want to know whether this could be possible.
This is my second observation. Thirdly, | want to know whether your procedure and other things can be simplified and
rationalised in such a way that it will not give room for any misuse or malpractice.

Further, | want to know whether you can enhance the powers of the Election Commission in such a way that they can
monitor and supervise electoral process directly because they are entitled to have the superintendence, direction and
control. This is the basic function of the Election Commission. | want to know whether they can afford to have
superintendence or control or direction directly and if it is not possible, how their direct monitoring and supervision
could be improved.

Finally, the observers who have been appointed do not have the legal sanction of powers. On the other hand, they come
and observe and report. They do not really exercise the powers. Of course, they come from far away States and they are
totally independent. In such a situation, it is up to you to think of whether you can afford to give more powers to the
observers during the time of election so that more fair and free elections can be ensured.

To conclude, | would like to appeal to the hon. Minister of Law and Justice not to have this kind of piecemeal reform or
piecemeal amendment. On the other hand, can he think of a comprehensive electoral reform so that our elections will be
total and free and fair.
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Sir, section 26 of the Representation of the People Act, 1951 deals with appointment of Presiding Officers for
polling stations. Section 26(5) reads :

"Any reference to a district election officer in section 25 and in this section shall, in relation to a
constituency in a Union Territory, be construed as a reference to the returning officer for that
constituency."
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SHRI ADHI SANKAR (CUDDALORE): Sir, | rise to support the Representation of the People (Amendment) Bill, 2003.

The District Electoral Officers coordinate and supervise the work relating to the preparation and revision of electoral rolls
and conduct elections to all Parliamentary, Assembly and Council constituencies within the Districts concerned. Itis a
welcome measure.

The work of revision of electoral rolls is now going on. The Chief Election Commission's instructions are very clear and
helpful to the citizen. But the State Electoral Officers are acting according to the instructions given by the ruling parties in
the States. For example, in Tamil Nadu, they displayed the voters' lists one week after the scheduled date.
...(Interruptions) They distributed the voters' lists to the recognised political parties after ten days. In the normal course,
all political parties are allowed to print Forms 6, 7 and 8. Now, the State Electoral Officer strictly warned the political
parties not to use printed forms.

After the DMK party office bearers met the Chief Election Commissioner in Delhi and convinced him, instructions were
issued to the State Electoral Officers to allow printing of Forms 6,7, and 8. This is a welcome measure taken by the Chief
Election Commission.

In Tamil Nadu, they have reduced the number of polling booths by thousands. Nearly five thousand to six thousand
polling booths are removed now. Without consulting the recognised political parties, this was done by the Tamil Nadu
State Electoral Officer.

SHRI K. MALAISAMY (RAMANATHAPURAM): That was not done by the Government; that was done by the Election
Commission.

MR. CHAIRMAN : Election Commission is an independent body.
SHRI S.S. PALANIMANICKAM (THANJAVUR): It will help the DMK party also.

Sir, in my State, most of the voters' lists are not clear. Thousands of voters' name have been deleted from the
voters' lists with the intention of the ruling political parties ...(Interruptions)

DR. V. SAROJA (RASIPURAM): Sir, we have a strong objection to it....(Interruptions) Anything he speaks cannot go
on recorda€| (/Interruptions)a€;My State is strongly objecting to it....(Interruptions) It should be deleted.

SHRI K. MALAISAMY : Sir, we were told that thousands and thousands of applications have gone from the party
functionaries of the DMK. They are pressurising the officers and they are getting the things done
also...(Interruptions)

MR. CHAIRMAN : Both these things should be on record.

SHRI ADHI SANKAR : Sir, in most of the voters' lists, the serial numbers and the door numbers are not clear. In
most of the places, there is a double entry...(Interruptions) The entire process must be regularised....(Interruptions)

MR. CHAIRMAN : It is not concerning Tamil Nadu. It is concerning the Union Territory.
...(Interruptions)

SHRI ADHI SANKAR : In Tamil Nadu, the voters' lists are in confusing manners....(Interruptions) About 60 per cent
of the voters' lists are not clear. It must be rectified....(Interruptions) All steps should be taken to improve the
system.

With these words, | conclude.



SHRI K. MALAISAMY : Sir, the electoral rolls were got prepared by them. Now, we are trying to improve upon
that....(Interruptions)

SHRI ADHI SANKAR : Sir, at that time, he was the Election Officer.

SHRI K. MALAISAMY : No, | was not the Election Officera€; (Interruptions) | was only a State Election
Commissioner.

A e IRE Sed (GRf) el Tee, die afafie (qERn wee) f@ge, 2003 @, #F et R W iR sruet ardt @Y o | wwed
B forg @1 g3 &) 39 WYY {9 & FIR 95d $6 SHH¥E gl ¢l did wiffe i am 1950 3R 1951 &1 HeieE g9 ffa A @
T &

aarafd wEgy, # g6 Qe w sarer oo 98 sEml § dad - fasgait o gETe srepm| g SNdd 7 S gere @ €, 3 fPofa sk o
B TfRY] Sd IR H B QA TE B whclt | §H SHDH A GIH Sure1 Feaqul dior SR BI A1, AAST AR AeAarT B wfepar & iv
dred foRe g1 3R Fiaar ok Fueran & g7m@ e a1 eAr 55 ATd @1 SHm! R 9 qee anfl |

Taafa #EGT, 1N AoR § Weay WITel 38 I dled foRe 81 39 99 &1 Ol ATRE 8, IUD! die 97 &1 AfIER M1 a1fev| S9dT Jagr A7d
St # s =Ryl

Afep 3R Terct | ared feree # fpeft fafes &1 am 7€ anar @1 98 waeE & A dfg @ onar 21 98 avn qa siftrer 9 ot dfera @ siran
gl 99 waeE gl a1 2, AaaE gl a9 B o dREe g 8, Iwd w9 Rifeea @1 e g @nfey | e sraa # v A€ gl et &
fog Srfga Wifhare o1 fewie 1 Ordt 2, fofl & forg gur Aifhabe ot # St Frcht 21 3R et HRUEY e qds & i rernfastd
wrafaa ar fren Fratas s & o Srrs ST 78 SRaT U At ST 9 AaaE fore # it d A smanl # snud wierm | e
ared! & f& 21 Tg7aR B W 31 A AW el 7 g iR e 1 aga a9 A9 gan o1l 21 A | AR 8-10 7 aF FE S ol
I WY @S At afda arex T o @dar o, Big Aaen Senfaert @ eratad a1 Fatan sferd @ T8 fra e on| # ot Ft el
A Rrenfarerd & 78 fra w@1| 9 W o<t fAfas Rafa off | fRg-gami 9 aftems &1 amraRo o1l e & sreet wEd fivge & &
HE H @ g A1 39 JuE W dIed o a9 @1 wg Aed a1l 919 8 Qe T8 @Y 9@, e UuE T8 @) 9 df sHar o4 W
wcll | oie fifTs @ 8 T @ g e | fd| @ dE @ 6 oa 89 $B T8 B Aahd, IS fiRTS WH 8 AT 8, 37d AT goraR
AT & urE g | U fRafay # A 31 ot Wt &t B 70,000 | 80,000 died @1 AW wiffer A€l fpar manl anft getdeE B9 et €1 fiw A
g7 # 6 faur gt &= € A v fQum awr &= § 15,000 aed &1 AW Mt 98 A 731 T FEd € B soens A & o WY | #
I AerH W famdt HRar g 6 U Woe $U9 4, o9 Jdern Sl & AeR A dfed @ F@l 2, uhl $8 dee deAl A1fey]

feg-Afte™ &1 agd I91 TR A3 g3 AT ARG H TH-RE g1 AT SUSD HRUI B=g 3R YR @1 Q1 av% B goI oty T8 | g4
A @1 g Sreft off| g6 # gAm died foree @1 fiRes @en wan| Ut fRufy & en Siitarse wféfhde a8 @ W, wuare wféfhae 78 <
| AW o1 9gd AR A B 9T A9 TE & O ft vt wféfede 7l w € WfdT w1 v it 98 < 9| & Rienfrerd wmtea @ 7
afer TR 1 Wt gora 981 B wa | W e uRfRufe § 2 #eg e =ifdy ofik aard died fore &1 St fiRus @a g o1, st
T TN AHR §N 3 99 & fog 70 A8 gardt Aeg &y, it f gufie o g

aftrs St gardt ared fore 2, 37R dred foree d € wderamsi &1 A FEl g Al 9 el | H¥I? # D! A &5 P IS <dl gl 70 | 80

IR AN @1 A ared fove # 78 8 @1 89 dic @d FHeargi? o 3R i waee & forg Aae gt a9 aifev ok sua forg @ dr 9
AAH Wl a9 & o At STt & oy 89N H3ll AEqd TR $B a1 ol | A1 HEDR H Ul aId FE Bl g

SHRIPRAKASH YASHWANT AMBEDKAR (AKOLA): Sir, | am here to make certain suggestions. | am not going to give a
speech. It is an innocuous amendment brought about due to changing circumstances of the Union Territories. One of the
suggestions — many persons have spoken about it - is that in many of the States the voter identity cards have been
issued. Once the card is issued, it is expected that he is on the voters' list. | would like the Minister to take up this matter
with the Election Commission. In the revision, many names are omitted. Once a name is omitted, he does not have a right
to vote despite having the card. | would like the Minister to take up this matter with the Election Committee that if he has a
card, which is a valid card and which has been issued by the Election Commission, he should be allowed to vote. Only
because in the revision ones name is missing, he is deprived of the right to vote. He is having a photo identity card. ltis a
visible photo which is there. If that is there, he should be allowed to vote. This is one of my suggestions.

The other suggestion is = Dr. Raghuvansh Prasad Singh has also spoken about it = that where the constituency is rural,
the major problem is that Election Commission has fixed the minimum number as 1000 voters for a polling centre. With
the electronic system coming up, they have fixed the minimum number at 1500 votes for each centre. Most of the villages
in the rural areas have only 1000 voters. Sometimes the total population is around 600 to 700 persons. The distance
between each village is around six to seven kilometres. If | have to speak of my constituency, it has nearly about 1200
villages. Out of 1200 villages, 900 villages are such that the population itself is not more 750 and the distance between
one village and the other is not less than six to seven kilometres. If this is the situation and if they are going to fix the
minimum number at 1500 voters per Centre, the voting percentage is going to go down. Otherwise, you will have to raise



the expenditure limit for the Lok Sabha elections as you will have to transport people from one village to the polling
centre. My suggestion in this case would be that every village should have a polling centre. | do not think that there is a
shortage of staff for implementing it. There is enough staff. The only thing is that a conscience decision has to be taken
saying that to increase the voting percentage, every village should have a polling centre.

The third suggestion is that with the 74 Constitution amendment, normally the Electorate Officer was himself the Chief
Officer looking after the local body elections. We have intervened into the State Election Commission. The question is
that there is no governance of the State Election Commission. He has no powers to govern the officers who are
employed there. This is a very grey area.

Sir, | would like the Government to amend the People Representation Act so as to include the Zila Parishads and the local
bodies so that they become functional. Or, to bring about a legislation at the national level by which the State Election
Commissions could be strengthened so that there could be free and fair elections.

Sir, lastly, there is one more area where there are conflicting opinions and | thought, | should bring up this issue while
participating in the discussion on this Bill. What are basically the powers of the Election Commission? Is it
superintendence? i so, does that superintendence include deciding as to when to conduct elections? During the Gujarat
elections, this matter was referred to the Supreme Court. But the Supreme Court refrained from giving a judgement for its
own reasons. | would like to tell the hon. Minister that everything cannot be decided in a court of law. In some cases, one
has to go by conventions as well. | would like to suggest to the hon. Minister that he should convene a meeting of all the
recognised and registered political parties and decide about it. For example, if an Assembly is dissolved, or say, if the
Parliament is dissolved and if the Election Commission says that they would not hold elections to these bodies for six
months, then are we going to have a situation in this country where the elections would be held according to the whims
and fancies of the Election Commission? This needs to be decided.

My suggestion to the hon. Minister is that the Government should convene a meeting of all the recognised and registered
political parties to decide - if an Assembly or the Lok Sabha is dissolved = within how many days elections to those
bodies should be conducted. The Election Commission might say that they would take up revision of electoral rolls and
all that. Revision of electoral rolls is a routine matter and | do not think that this should come in the way of holding of
elections to various constitutional bodies. These are my suggestions and I think, the hon. Minister would take note of my
suggestions.

SHRIARUN JAITLEY: Sir, | am extremely grateful to the hon. Members who have expressed their views in detail on
various facets of the conduct of free and fair elections in India.

Sir, first, a word about the objection that was raised by some hon. Members with regard to issuance of ordinances when
the Parliament was not in Session. Let me assure Shri Dasmunsi that at times, when he said that the Government is not
working, even the power of ordinance is resorted to during the inter-Session period when you realise that some
contingencies have occurred that necessitates a legislation. We would like to uphold the supremacy of this Parliament.
Hon. Members are right that the normal rule is to come through the route of an ordinary legislation by introducing it in the
House. It is only when there is some grave emergency that the legislation on account of that urgency cannot await the
next Session of the House that you resort to the route of ordinance.

Sir, in this case, for instance, the Election Commission wrote to the Government in the month of June that this
amendment would be necessary for the conduct of elections, particularly in the context of the Union Territory of Delhi.
Thereafter, a discussion took place between the various departments of the Government and the view of one of the
departments of the Government was that this would arise only in such Union Territories which have State Assemblies.
Those Union Territories which do not have a State Assembly, why should this amendment apply to them? Shri Pawan
Bansal was in the forefront of raising this objection. Delhi is divided into various districts and each district of Delhi would
require a District Election Officer. But what would happen in case of Chandigarh where there is no State Assembly.
Therefore, this was not such a casual matter that the Election Commission has requested and this should immediately
have been legislated. It was to be done only after a detailed discussion. This counter view was conveyed to the Election
Commission. They analysed the view and said that even electoral rolls are, at times, even required for municipal
elections. But finally a view was reached after consultation in the Government that we would require a District Election
Officer in each district even in a Union Territory, a provision which had been excluded in the 1966 Amendment in section
13A of the 1950 Act.

Because of that, two consequential amendments are required in the 1951 Act which are being mentioned in this. There
were several important questions which have been raised with regard to individual constituencies. | request Shri Jhadav
that with regard to those issues, he would easily request the Election Commission, and | am sure the Election
Commission would take a reasonable view if there has been some kind of a social tension in that constituency and voters
could not register in that period and what system they would devise there.

The power of the Election Commission is very wide. Shri Ambedkar wanted to know as to what would really be the width
of the power under article 324. The power under article 324, in our reading, is very clear. It is the power of
superintendence which is to be exercised in aid of conduct of free and fair elections. This power is so wide, Mr. Jos, as it
has been called the reservoir of residuary power. Reservoir of residuary power means that wherever space is occupied
by a primary legislation or a subordinate legislation, that space cannot be eroded by a power under article 324. And
curiously enough, a case where the Supreme Court has decided this, is also titled Jos's case which is in relation to the



machines, the EVMs. Therefore, wherever there is a specific space which is occupied by primary legislation or
subordinate legislation, the Election Commission, under article 324, cannot go against that. But where there is a vacuum
and the Election Commission feels that orders are required to be passed for the purpose of conduct of free and fair
elections, the Election Commission can always use that power under article 324 and that is why, it is called a reservoir of
residuary powers of the Election Commission.

Questions were raised by my hon. friends from the AIADMK. It was a very important question. When you appoint district
election officers, who are otherwise officers of the State Government, how would it ensure that there is free conduct of
elections because these Government officers would be accountable to the State Government, their ACRs would be
written by the State Government, their promotion would depend on what the State Government have to really say. The
disciplinary power would be that of the State Government. Therefore, if that situation remains, this would somewhere
indirectly affect the conduct of fair and free elections even though, for the purpose of elections, they are under the
supervisory jurisdiction of the Election Commission. This problem had continued to remain for a very long period.

About three years ago, | remember that when Shri Gill was the Chief Election Commissioner, there was also a case in the
Supreme Court to that effect. Members from all the political parties may know this that Shri Gill and myself arrived ata
particular formulation. The formulation was finally put across to the Supreme Court, it received the judicial approval of the
Supreme Court and the legal provision now is that all officers who are involved in electoral duty, for the limited purpose
of that electoral duty, would be accountable to the Election Commission. Orders in relation to election with regard to even
transfers and postings can be passed by the Election Commission. The Election Commission may have the power to
remove them but it can only recommend disciplinary power to the State Government or the appropriate disciplinary
authority. That residuary power would remain only with the State Government. There is a detailed order passed by the
court in terms of how disciplinary matters of these officers would be dealt with. Now this is the law of the land and the
Election Commission continues to function on those lines.

| hope that with the experience in the conduct of elections that our Election Commission has gained, these problems
would be solved. For instance, in Jammu

and Kashmir, it was a multi-party democracy which would remain like ours. But the system would also cure itself that it
would eventually have the capacity to resolve those problems in terms of constitutional framework which we have
created.

With these words, | commend to this House to accept this Bill.

SHRI PRIYA RANJAN DASMUNSI : Sir, in response to what the Law Minister just now has stated, the argument that he
provided to us is that the 9" June communication of Election Commission took a long time and till August, by inter-
Ministerial dialogue, they could not find a solution, and that is why, there has been a delay. This explanation is not
convincing enough. | think he himself understands that the recommendation of the Election Commission was very
specific.

It was just to separate the whole issue whether electoral officers of the Union Territories should be treated equally or
National Capital Territory of Delhi should be treated as a special case.

| do not like to argue any more now because the whole argument is not convincing even to his own constituents as to
why this Ordinance route was chosen instead of bringing in a Bill in the last Session itself. Taking this opportunity, |
would only humbly submit to the hon. Law Minister to consider the following four points. | understand the importance of
this legislation. Only day before yesterday, | came back from my constituency. | found how important is the role of the
district election officers during enrolment time. | would appeal to the Law Minister that if necessary to consult the Election
Commission and to give a direction through the Election Commission to the respective States on these points. There is a
big confusion going on. The confusion is that; (1) the recent circular we got in that meeting of State electoral officers
recognises that political parties can submit the enrolment form in a bunch with an affidavit to the BDOs or the local
authorities. They will fix a date for hearing and then they will decide the electoral rolls. As the Law Minister has rightly
pointed out, the fear is that district electoral officers under whom the BDOs are working - they are junior officers — are the
masters to decide the final role. If | give a bunch of 5,000 electoral forms, BJP gives a bunch of 4,000 forms, and the Left
parties give a bunch of 5,000 forms — | am not mentioning the name of the State —if the pressure comes from the party in
power that you include this bulk, depriving the other parties of any fair trial, where the grievance should be addressed
thereafter? This is a big question.

Second question is determination of age proof for determining that a particular person is of the age of 18. In large number
of villages in India, children are born not in municipal hospital or in the district hospital. So, they cannot give the exact
date of birth. Children in the villages are born in their own homes, in daima'’s lap. Some of them have gone to school, up to
fifth or sixth. It is impossible for the hospital authorities to give them the birth certificate. There are only three institutions
which can do that. One is the local panchayat, the second is the Tehsildar, and the third is the parents themselves whose
name figure in the voters list. The parent certify that my son was born on so and so date. How will they prove that they are
18 or 19 years of age? | am faced with this problem in my constituency and in the constituency of Shri Shah Nawaz
Hussain, Cabinet Minister in this Government. These type of problems are being faced by the villagers.

Another complication is that Voters Identity Card has been issued and the person went to vote, but his name is not in the
list. The name is in the list, but Voters Identity Card is not there. They are being harassed by the presiding officers there
and they come back to home. These kind of difficulties are being faced by the voters.



On the following point, | would request the Law Minister to kindly enlighten us. It is said that informally, not formally, the
electoral officers have got direction not to increase the inclusion rate more than two per cent. If genuinely the number of
youngsters who have reached the age of 18 or 19 have increased by more than two per cent, and if this informal direction
of not to increase the inclusion rate more than two per cent, how can they really exercise their right to franchise? How
can our country ensure that right in the existing system? These things are very much there.

| fully share with the point raised by Shri Ambedkar that the voting machines used recently and the re-organisation of
booths have created new problems. You are combining two booths into one. When you are combining them into one,
when it comes to voting, you are not choosing the central point. They are choosing a purposeful point, again inspired by
the party in power in the local area. This deprives the voters of the other part to go to the booths on that day. Therefore, |
feel that the voting rate would be going down in the remote areas, of course not in the urban areas, because they cannot
go to the polling booths. | know at least a few booths in my constituency and for example, Shri Shah Nawaz Hussain's
constituency one has to cross the river. It is impossible. The booth is on the other side of the river. How can they go? |
feel that the Election Commission can give a new direction in this regard. If necessary, the number of booths can be
increased.

But let the booth be in the gram panchayats. Let the gram panchayat members, who are in the villages, choose to vote.
But this is creating another problem where the mechanism itself will deprive the electorate of exercising their franchise. |
think a comprehensive review right from the inclusion of the electoral roll programme up to 31 st December down to the
direction on the issue of the age, bunch collection of forms and giving a decision suo motu one day, should be reviewed.
Suppose people do not come on a particular date, what does the officer do? The BDO fixes a date of hearing. Thousands
of people enrol their names. Let them belong to any party. | am not questioning about any particular party. Half of them
are engaged in the field with harvesting work. If the parties have to collect those people, go to the places and justify with
the affidavit, it would become difficult. So, the political parties' submitting a bunch of forms might create another disorder.
Therefore, the direct submission to the lower level authorities would be much more acceptable. It is my understanding of
the situation. | hope the Law Minister shall very quickly come with a comprehensive electoral reforms Bill consulting all
the political parties. | further hope that he will provide at least another stage of improving the electoral process.

| appreciate the Election Commission. | have no personal grievance against it. Under what difficulties do they work? They
have no independent machinery. We do not question their bona fide. They are improving the teeth provided to them. They
are doing well. | must say that right from Shri Seshan to Shri Lyngdoh, the Election Commission itself has become an
acceptable and credible institution. People feel that at least there is an Election Commission which will ensure justice.
What can be done to give them more strength? | am glad to hear from the Law Minister about the arrangement they made
about the accountability part of it. My suggestion would be that accountability should start right from the District Electoral
Officer. When election is announced, the officer in charge of the police stations, the Superintendent of Police and the
District Magistrate are involved in the process. If you make another mechanism saying that the person who is a Returning
Officer is the Collector, the person, who will be the Additional Returning Officer, is the Additional District Magistrate, the
person in charge of law and order, the Superintendent of Police, the persons who will be in charge of the law and order of
the local police stations - all of them should be answerable and the ACR should be verified for that period by the Election
Commission's representatives, that would go a long way. Then, the teeth will be much more stronger. Otherwise what
happens is that the Superintendent of Police cannot tour the entire district on the day of election. Therefore, he depends
upon his subordinates. The subordinates claim that they are not exactly under the Election Commission and the
Superintendent of Police would answer. The real mischief is taking place there. Therefore, these things should be
thought of in-depth If possible, the Law Minister can have another meeting with the political parties and help the Election
Commission with our suggestions and recommendations to strengthen the democratic system in a much more superior
way.

With these words, | would like to say that the reply given by the hon. Minister was not very convincing. However, in future,
if the Law Minister comes forward with many more amendments based on any recommendation that comes from the
Election Commission in regard to improving the situation, they should be expeditiously disposed of in a proper forum
and not like in a Round Table Conference or an Inter-Ministerial Conference. | do not understand the logic in discussing it
in the Inter-Ministerial Meeting. This logic does not hold good.

The hon. Minister said that the advisory instruction of 9t June took time; it went event after 21 of August; there was not
enough time and hence the Government have brought forward the Ordinance. | have responded to the hon. Minister's
reply. | still insist that the statutory Resolution that disapproves of the Ordinance should be accepted by the House. Let
the Law Minister bring forward the legislation again. That is what | wanted to say.

MR. CHAIRMAN : The question is:

"That this House disapproves of the Representation of the People (Amendment) Ordinance, 2003 (No.5 of
2003) promulgated by the President on 29 October, 2003."

The motion was negatived.
MR. CHAIRMAN: The question is:

"That the Bill further to amend the Representation of the People Act, 1950, and the Representation of the



People Act, 1951, be taken into consideration. "

The motion was adopted.

MR. CHAIRMAN: The House will nowtake up clause by clause consideration of the Bill.
The question is:
"That clauses 2 to 4 stand part of the Bill."

The motion was adopted.

Clauses 2 to 4 were added to the Bill
Clause 1, the Enacting formula and long Title were added to the Bill.

SHRIARUN JAITLEY: Sir, | beg to move:

"That the Bill be passed.”
MR. CHAIRMAN : The question is:

"That the Bill be passed.”

The motion was adopted.



